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12.56 hrs,
MATTER UNDER RULE 377

PREMATURE RETIREMENT oF OFFICER
COMMANDING MALAD
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“The Committee are also cons-
trained to point out that govern-
ment did not take prompt notice
of the recommendations of the

committee inasmuch as the officer
commanding, Malad against whom
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the committee had passed strong
strictures and recommended in-
vestigation was allowed toretire
prematurely from service on 16th
December, 1966, that is, two weeks
after the presentation of the re-
port of the committee, on 30th
November, 1866.”
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Mr, Speaker: The reply will be only
by the concerned Minister.
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The Minister of State in the Minis-
try of Defence (Shri B. K. Bhagat):
Sir. the hon, Member has raised a
very—
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Mr. Speaker: He has
English; let him continue,

started in

Shri B, B. Bhagat: The hon. Mem-
ber has raised, as he himself describ-
ed, a limited question as to why
taking the decision, that is the pre-
mature retirement, this fact was nos
considered—that is, the recommenda-
tion of the Public Accoimts Com-
mittee. So far as the actual decision
taken is concerned, although it was
communicated on the 16th December,
the actual decision taken was—the
Defence Secretary passed orders—on
the 20th November. Twu branches
had been separately processing the
two issues. The facts had been
prought before the Committee and
the Committee had noted the lack of
co-ordination  between the iwo
branches. We have taken action to
ensure, as the Committee has report-
od, that in future ail such cases will
be considered—belors’ anyone who is
*feIng “retirdd—thred Years' cases pre-

vious to that, and all these will Le
brought before the file. So, in future,
it is expected that no such thing will
happen.

Then, the hon, Member said about
the performance of these iyres. He
said that it is a matter of security,
Yes; we are always concerned about
the security. The Committee, on 30th
November, had recommended that the
performance should be gone into.
This was given to them, I only quote
from the report: “The average kilo-
metrage per tyre performed by "these

tyres is 20,734 Whereas, “the aver-
age kilometrage per tyre performed
by such indigenous tyres is 21574”

That is the only way in which you
can judge the performance. So, there
is no very material difference between
the two, and the question of dange.
to the security of the country is
overdramatised, as borne out by these
{acts,

st vy fami  ofedw UFTIEH
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Sh-i B. R, Bhagat: Then, about the
question of retirement of this officer.
The recommendation of the Com-
mittee was that the responsibility for
this should be fixed on the persons
concerned, We will certainly look
into it. The report has come only
two days ago. We will look into it.

But 1 want to submit to this House
that the issues involved are such
that the action could be taken in three
ways: firstly, under the Army Act, the
officer could have been court-martial-
jed. Secondly, under the Service
Rules, we could have taken action:
whether his pension should be with-
held or reduced or whatever 18 possi-
ble could be done under the rules.
Thirdly, under the Prevention of
Corruption Act or the IPC, we can
take action to prosecute. These are
the only three possible lines of action,
—whether the officer is retirea oOr
whether he has not retired,—these
three lines of action are Opem, and
nome of thewe Hnes are biored.
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So far as the first question, action
under the Army Act, ig concerned, it
could be taken only within three
years before the action has taken
place and come to notice, This matter
was brought to the notice of the Minis-
iry in September, 1966, whereas this
action taken by the officer in question
was in April, 1963, i.e. after the three
years had elapsed.

ot vy feerd @ wEr A W R
ot sqr AT ¥ 7

Shri B. R, Bhagat: That may be.
We can !ovok into that question, whe-
ther the officer was in service or was
not in service. But we could not
have taken acticn under the Army
Act il the officer had not retired.
Then, about the second course, we
have informed the Committee that we
have already taken action in respect
of his pension. His pension has been
deducted by one-third,

st Wy forwd : gEd #v gar & 7
3 T ATE a7 Iegid & famr o
qg Traq #Y aw FT W F

Shri B, R, Bhagat: The commuted
value of it comes to something like
Rs. 30,000, This fact has been report-
ed. About the third action—whether
we can prosecute him under the Pre-
vention of Corruption Act or not this
matter is before the CBI: whether the
assets are disproportiohate or any-
thing else. We can take action in
time, Therefore, the material ques-
tion is, whatever the Committee has
recommended, we will carefnlly oz
gider it. But the material fact 13 wic-
ther the retirment of the officer has
led to a situation in which we cannot
do something which we could have
done. That is not so.

13.11 hrs.

The Lok Sabha then adjcurned for
tunch till Fourteen of the Clock.

——imea

SRAVANA 20, 1889 (SAKA) Public Wakfs

18086
etc. Amdt. Bill

The Lok Sabha re-adsembled after
lunch at fowrteen of the clock.

[Mr. DepuTy-SeEAkER in the Chair]
RE. BUSINESS OF THE HOUSE

Shri 8, M. Banerjee (Kanpur): Sir,
before you proceed with the business
1 have & submissidh to make. To-
morrow is the last day of this session.
You must have read in the newspaper
that the Bengal Ministers are coming
here to have a dharng before the
Prime Minister's residence. 1 hsve
tabled a Calling Attention Notice: that
15 a different matter. The Bengal
Ministers are coming only to take up
the matter of food. I would, there-
fore, request Shri Ram Subhég Singh,
through you, Sir, that the Food Minis-
ter may muke a statement on the
subject.

Mr. Deputy-Speaker: Tomorrow we
are silting. 1 have read the news
item in the papers. 1 am sure the
Minister of Food and the Prime Minis~
ter must have taken note of it. Let
us proceed with the business now.

—

1484 hrs.

PUBLIC WAKFS (EXTENSION OF
LIMITATION) AMENDMENT BILL

The Minister of Infusirial Develop-
ment and Company Affairs (Shri F, A,
Ahmed): Mr. Deputy-Speaker, Sir, I
beg to move:

“That the Bill to amend the
Public Wakfts (Extension of
Limitation) Act, 195D, be taken
into consideration.”

1 would like to recall that the Pub-
lic Wakfs (Exrension of Limiftation)
Act, 1859, was passed in order to ex:
tend the period of limitation in cer
tain cases of suits io recover paosees
sion of immowvuble property forming
part of a public wakf. That period
of limitation expires on 15th August,
1867. Due to various reasoms only
about 3182 suits could besfllod which
reprosent -a very small progerim o’



